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LaLaLaLakkkklnh; dk;Z foHkkxlnh; dk;Z foHkkxlnh; dk;Z foHkkxlnh; dk;Z foHkkx    
———— 
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23232323    fnlfnlfnlfnlEcjEcjEcjEcj    2021202120212021    
laŒ la0dk0&01@fo0ea0¼lnL;ksa dk osru ,oa HkÙks½05&06@2017&914—lalnh; dk;Z foHkkx] fcgkj] 

iVuk dh vf/klwpuk la[;k&173] fnukad 06-03-2017 dk fuEufyf[kr vaxzsth vuqokn] fcgkj jkT;iky ds izkf/kdkj 
ls ,rn~ }kjk izdkf'kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [kaM ¼3½ ds v/khu mDr fu;ekoyh 
dk vaxzsth Hkk"kk esa izkf/kd̀r ikB le>k tk;sxkA 

 
 fcgkj&jkT;iky ds vkns'k ls] 
 xqyke eqLrQk valkjh]xqyke eqLrQk valkjh]xqyke eqLrQk valkjh]xqyke eqLrQk valkjh]    
 fo'ks"k dk;Z inkf/kdkjhA 

Parliamentary Affairs Department 

———— 

Notification 

The 6
th

 March 2017 

No P.A.-1/V.M.(Salary & Allowances of Members)-05-02/2011(part)-173—In 

exercise of the powers conferred by the section 8 of the Bihar Legislature (Salary, 

Allowances and Pensionof Members) Act, 2006 (Act No. 16, 2006), the Governor of Bihar 

hereby makes the following Amendments in Bihar Legislature (Pay, Allowances and 

Pension of Members) Rules, 2006 (as amended from time to time) :- 
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Bihar Legislature (Pay, Allowances and Pension of Members) (Amendment) 

Rules, 2017 

1. Short title and commencement- 

(1) These Rules may be called the Bihar Legislature (Pay, Allowances and Pension 

of Members) (Amendment) Rules, 2017. 

(2) They shall come into force from the date of issue of notification. 

2. Rule 8(c) of the said Rules, 2006 shall be substituted by the following:- 

"(c) Journey for which travelling allowance is admissible under the Rules and 

which may be performed by rail or road or partly by rail and road, for that, travelling 

allowance shall be limited to the travelling allowance of nearest route irrespective of 

type of journey." 

3. Rule 9(1)(b) of the said Rules, 2006 shall be substituted by the following :- 

"(b) For the purposes of attending meetings of Committee of the Legislature. 

The members of the committee shall be provided vehicles by the Bihar 

Legislative Assembly Secretariat/Bihar Legislative Council Secretariat, as the case 

may be, for site study tour.” 

4. Rule 10 of the said Rules, 2006 shall be substituted by the following:- 

" 10. Facility of journey by Rail/Air- 

 In every financial year Rs. 2,00,000/- (two lakh) shall be admissible to each 

member for railway coupon/rail journey based on reimbursement or air journey or 

both types of journey for travelling in any place or places inside India with 

maximum of four co-travelers for performing his/her duties." 

5. Rule 16 of the said Rules, 2006 shall be substituted by the following:- 

"16. Facility of furniture- After every General Election each member of Legislature 

shall be paid Rs. 1,00,000/- (one lakh) by the Legislative Assembly/ Legislative 

Council, as the case may be, for furniture on commencement of their tenure. This 

facility shall be available only once in his/her whole tenure." 

6. Rule 17(1) of the said Rules, 2006 shall be substituted by the following:- 

"17. Pension and other facilities to former members - 

(1) Any such person, who has been elected/nominated to the Bihar Legislative 

Assembly/Legislative Council as a member shall be entitled to whole life pension of 

Rs. 25,000 (twenty five thousand) from the date of being notified by the Election 

Commission of India or nominated by the Governor of Bihar or from the date of 

commencement of their tenure and pension may be increased at the rate of Rs. 

2,000/- (two thousand) per year on the basis of whole tenure. 

 Provided that the period of more than six months and less than one year shall 

be calculated as a complete year. 

 Provided also that the facilities of pension/family pension to the former 

members shall be admissible to the elected members of the thirteenth Bihar 

Legislative Assembly from the date of being notified by the Election Commission of 

India/from the date of commencement of the tenure of the said Legislative 

Assembly. 

 Provided further that such members of Bihar Legislature who have been the 

members of both the Houses shall get their pension from such House where they 

have been the member last time calculating the period of both the Houses." 
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 7. Rule 17(4) of the said Rules, 2006 shall be substituted by the following:- 

"(4) Facility of journey by Rail/Air- In every financial year up to Rs. 1,00,000/- (one 

lakh) shall be admissible to former members of Bihar Legislature for rail coupon/rail 

journey based on reimbursement or air journey or both types of journey for travelling 

in any place or places inside India with maximum of three co-travelers.  

 Provided that such former members who are employed on salary in 

University recognised by the Central Government or any State Government shall 

also be entitled for rail/air journey. 

 Provided further that they may not get the travelling allowances/daily 

allowances from their University/College for the journey by rail/air and they will 

have to submit an affidavit to the Secretary, Legislative Assembly/Secretary, 

Legislative Council, as the case be or the employment authority to this effect.” 

 

 By order of the Governor of Bihar, 

 Brij Raj Rai, 

 Joint Secretary to Government. 

 

———— 
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